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ORDER
 
The Text below is only a summarized version of the order pronounced
 
This appeal is against the acquittal order of 12 persons accused of murder of 3 persons under
Sections 149 and 302 of Indian Penal Code, 1860 where the High court had dismissed the
application without any reason. The court held that the reasons of the Sessions Judge for nor
believing the eyewitnesses and passing the acquittal order are not tenable and therefore remitted the
case back to the High court for disposal within 3 months from date of receipt of order.

 


